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ACT No. VIII or 1865.

PassEp BY ™iE GovERNOR GENERAL oF INDIA IN COUNCIL.

(Received the assent of the Governor General on the 24ith February 1865).

An Act to make valid the imprisonment of certain persons arrested under
the process of the High Court of Judicature at Fort William in Bengal, i
the exercise of its ordinary original Ciwil jurisdiction.

Whereas it is expedient to make valid the imprisonment of certain persons
arrested under the process of the High Court of Judicature at
Fort William in Bengal, in the exercise of its ordinary original
Civil jurisdiction, and to indemnify the Sheriff of the said High Court and,
others in respect of such imprisonment; It isenacted as follows:—

Preamble,

1. Al arrests made subsequently to the establishment of the High Court
of Judicature at Fort Willlam in Bengal and before the

Arrests, &e., heretofore . . . R .
made to be deemed passing of this Act, in execution of any process issued by
good, though not in . . . . . . ..
accordance  with the bthe sald Court in the exercise of its ordinary original Civil
Civil Procedure Code.. 3 igdiction, and the detention and imprisonment of all persons
so arrested, shall for all purposes be deemed to be and always to have been as
valid and effectual as if such arrests, detentions, and Imprisonments had been in

accordance with the provisions of the Code of Civil Procedure..

2. No suitor proceeding shall be maintained in any Court on the ground
that any such arrest, detention, or imprisonment as referred to

Sug;’ifﬂgaﬂﬁsfgré‘:y in the preceding Section and thereby made valid and effectual,
was illegal or invalid by reason of its not having been in

accordance with the said Code of Civil Procedure, or of the omission of the
Sheniff or Deputy Sheriff of the said High Couwrt to conform to any of the

provisions of the said Code.

. dhe Governor in. Council of Fort Saint George, and the Governor in
. . Council of Bombay, may, by an order to be published in the
Extension of the Act oun of Bombay, may, by an order ¢l

to the High Courts of  Official Gazettes of Madras and Bombay respectively, extend
Madras and Bombay, : . ! .
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the High Court of Judicature at Bombay, respectively, on or before the first day of
March 1865. When so extended this A.ct shall in all respects apply to each of the
satd High Courts in the same manner as if the names of such Courts had appeared
in this Act wherever the name of the High Court of Judicature at Fort William

in Bengal appears,
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